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CENTRAL ADHINISTRATIVE TRIBUNAL;PRINCIPAL BENCLK

RA 370/94

i n

uA :1437/y4

New Delhi this tLie day of Decefribers 1994,

Shfi N,V, Krishnan, Vice Chairman(A) ,

Shri C,J, Roy, MeiiiberlJ) ,

R.L, Madaan,

S/o Shri G,D. Madaan
Private Secretary,
Office of the Comptroller A Auditor
General of India,

10, Sahadur- Shah Zafar' Marc,
New Delhi, , =.Ai)p! icant,

Versus

1, Union of Indivj throuqh
Comptroner a Auditor- General
of India,

2, Dy. Director (P),
Office of Comptr-oller and Auditor-
General of India, Respondents,

(Botfi at 10, Bahadur Shan Zafar harg.
New Delhi).

ORDER (By Circulatran)

Shri N.V. Krishnan.

1, 0.A.1437/94 along with H,A,221'i/94 was disposed

of by an oral order on 2s.8llJ94 in the presence of the

counsel of parties: The applicant seeks a review of that

0 r-de r :i
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2. We have seen tlie Review Appication and ar,

satisfied that the same can be disposed of by circulatioi

and we proceed -to do so,
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3, The O.A. was filed when the applicant was

tiireatend to be reverted frora the post of PS lo 3r, =

221b/9f was also filed for interim relief and the

pai'ties had agreed that the O.A.. could also be disposed

of while hearing the M..A, for intei-irii relief.

A. It was found,on the basis of the submissions of

the learned counsel for the applicant tliai arie more vacancy

of PS had arisen on 8..8.1994 which, in tfiO noriiial

(:•:! u r s e, wf 0u1d tie filled up by p r o in o11 a n, a c c o r'd 1ng t o t.he

recruitment rules. Therefore, it was found that the need

for raversion has now been obviated.. Hence, the OA was

disposed of witfi the direction that the afrj)! 'Cant should be

tontinLKjd on ad hoc barcis in the saKS vacant post or Po

until it was filled up on a regular basis, We have also

iiade it clear that, in the c i rcumstaiices wc did not go into

question about the validity of the provision in the

recruitment rules stipulating a speed in stenograpiiy for

Sr.P.As to be promoted as Pi-ivate Sscrerarv.

h, Tfie appiicant now states thsL there .are errors

apparent on the face of the record bccauss ii: has been

assumed that the applicant was holding the post ot fopi. on

ad lioc or temporary--basi s,

u, This is not an error apparent on r-ecord.. This

was 3 deliberate decision because the only relief prayed t"or

iwas that the applicant should not be reverted and that

prayer was granted in the presence of counsel stiprilating

that until a regularly selected persor, is available,

rfrj applicant should not be rev£^rtecL
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Circumstance, we do noi; find any srror

appa-erit on the face of the record, R,A, is dismissed.

If'
(L , J, koy j
Member(J)

' SRD'

(N,V, Ki'ishnan)
Vice Chairman(A)


